FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR SUPREME STAR VILLA
PRIVATE LIMITED OPERATING IN CONSTRUCTION & CIVIL
ENGINEERING IN MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy

Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,

list of prospective resolution

2016)
RELEVANT PARTICULARS
1. |Name of the corporate debtor | Supreme Star Villa Private Limited
along with PAN/ CIN/ LLP CIN: U45200MH2011PTC218634
No. PAN: AAUCS9509H
b |Address of the registered Supreme House, Plot No.94/C, Opp. L.L.T,,
office Powai, Mumbai, Maharashtra, India, 400076.
3. |URL of website https:/ /ssvpl.stellarinsolvency.com/
Details of place where N/A
majority of fixed assets are
located
5. |Installed capacity of main N/A
products/ services
6. |Quantity and value of main N/ A, , there is no revenue from operations in
products/ services sold in last | the company as is evident from its last
financial year available audited financial statements as on
31-03-2020.
7. |Number of employees/ No information is received from the
workmen management of the Corporate Debtor.
8.  |Further details including last | For details, please contact at:
available financial statements | supremestarvilla@gmail.com
(Wlth sched}lles) of two Years, |y it website:
lists of creditors are available ,
https:/ /ssvpl.stellarinsolvency.com/
at URL:
9. |Eligibility for resolution For details, please contact at:
applicants under section supremestarvilla@gmail.com
25(2)(h) of the Code is
available at URL: Visit website:
https:/ /ssvpl.stellarinsolvency.com/
10. |Last date for receipt of July 01st, 2024
expression of interest
11. |Date of issue of provisional July 06th, 2024




12.

Last date for submission of
objections to provisional list

July 11th, 2024

13

Date of issue of final list of
prospective resolution
applicants

July 15th, 2024

14

Date of issue of information
memorandum, evaluation
matrix and request for
resolution plans to prospective
resolution applicants

July 17th, 2024

15

Last date for submission of
resolution plans

August 19th, 2024

16.

Process email id to submit
EOI

supremestarvilla@gmail.com

Sd/-
Mr. Anup Kumar Singh
Resolution Professional

IBBI Regn No.:- IBBI/IPA-001/IP-P00153/2017-2018/10322

AFA Valid till: 23-12-2024

Suite 1B, 1st Floor, 22/28A, Manoharpukur Road,

Deshopriya Park, Kolkata - 700029.

For Supreme Star Villa Private Limited - Under CIRP

Place: Kolkata
Date: 11-06-2024
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UPDATE (CR)

‘Ecotoilet’ solution was also given before the General Manager.

Shri Yadav also inaugurated the extension of sick line shed to cater to the increased workload of Wadibunder
coaching depot. He appreciated the idea of Narrow gauge NDM1 Locomotive converted into a steam
locomotive selfie point in the Depot. The occasion was marked by planting of saplings by the General
Manager and other Senior Officers present. A total of 500 saplings were planted. Shri Chittaranjan Swain,
Additional General Manager, Shri Sunil Kumar, Principal Chief Mechanical Engineer, Shri Rajneesh Mathur,
Principal Chief Engineer, Gentral Railway, Shri Rajnish Goyal, Divisional Railway Manager, Mumbai Division

GM Central Railway inaugurates Go Green initiative at
Wadibunder Coaching Complex

Central Railway observed World Environment Day on 5.6.2024 with
significant green initiatives.

Shri Ram Karan Yadav, General Manager, Central Railway
inaugurated Go green initiative taken by Mumbai Division at
Wadibunder Coaching Complex on the occasion of World
Environment Day. This initiative includes Sewage treatment plant
(STP) and Roof top Solar Power plant. A demonstration of Battery
operated portable backpack-type garbage litter collector and

and Senior Officers of Headquarters and Division were also present on the occasion.

UPDATE (SKS MEDICAL COLLEGE)

MBBS students studying in SKS Medical College did the free test
MBBS students studying in SKS Medical College, Chaumuhan, visited villages Bajhera and Konkera and went
door-to-door to give health hygiene & hydration related information for the current summer season and

providing healthcare to all sections of our society. Professor Dr. Dalveer Singh, Professor Dr. Amar Veer
Mehta, Shivcharan Pradhan, Naval Kishore Sharma etc. were present.

UPDATE (HPCL)

HPCL Commissions India’s First Highly Efficient ‘Solid Oxide Electrolyser’ for Green H2

Generation

Hindustan Petroleum Corporation Ltd. has successfully commissioned India’s first Solid Oxide based
Electrolyser (SOE) at its HP Green R&D Centre, Bengaluru for Green Hydrogen (GH2) generation. This highly
efficient pilot-scale electrolyzer can generate Green Hydrogen with 99.99% purity and marks a significant step
in evaluating this technology for generation of green hydrogen and its derivatives. The first of its kind SOE
system produces Green Hydrogen from the
electricity generated by a captive
Solar+Wind plant using a 20 kW Solid Oxide
Electrolyser stack. Going forward, this has
the potential to enable Green Hydrogen
Mission economically sustainable. During the
commissioning, Shri S. Bharathan, Director —
Refineries HPCL, briefed the progress made
by HP Green R&D to support HPCL’s energy
transition through innovation, research,
indigenization, cost optimisation and revenue
generation. On the backbone of this SOE
~ system, HP Green R&D Centre will carry out
research in the areas of utilization of low
quality steam/waste heat from refineries for hydrogen generation, carbon capture through co-electrolysis route
producing syn-gas and e-fuels and the high temperature hydrogen for further downstream applications. With
this, HP Green R&D Center has the unique distinction of commissioning all three leading technologies of
electrolysers. This will enable, simultaneous use of different types of electrolysers to optimize the cost.

\22! | respective families under the

NOTICE OF LOSS OF SHARES OF

ULTRATECH CEMENT LIMITED

Regd. Off. 'B' Wing, Ahura Centre, 2nd Foor, Mahakali Caves Road,
Mumbai, Maharashtra-400093
MNotice is hereby given that the following share certificates have been reported
as lostmisplaced and the Company intends to issue duplicate certificates in
lieu thereaf, in due course.

Nameofthe | FolioNo. |No.of shares| Certificate | Distinctive |
holder (Rs. 10/-fv) |  No.s) No. (s)
DIPALIPYNE | 70335191 | 130 110367 | 34550126
0

4550255

Ultra Tech Cement Lid standi ng in :he name of DIPALI PYNE has/have been
lost or mislaid and the undersigned has/have applied to the company to issue
duplicate Cerificate (s) for the said shares. Any person who has any claim in
respect of the said shares should write 1o our Registrar, KFIN Technologies
Limited. Selenium Tower B, Plot 31-32 Gachibowli, Financial District,
Hyderabad-500032 within ane month from this date else the company will
processed toissue duplicate Cerfificate(s)

Place : Mumbai

Date : 09/06/2024

financialexpress.com

UPDATE (lIM)

CORPORATE BRIEFS

IIM Mumbai celebrated World Environment Day 2024

conducted free tests to check the
. vitals of the villagers and their

' Family Adoption Program.

. Villagers were informed to

' consume much liquids to avoid
heat-strokes. S.K.S. Group
Chairman S.K. Sharma said that
free operations are being
conducted for patients in SKS

' Hospital and his priority is to serve
the public with the spirit of

UPDATE (WR)

Indian Institute of Management (lIM) Mumbai celebrated “World Environment Day” on 6th June 2024.
The event commenced with a plantation of medicinal & flower saplings at the open gym, near the
community hall at 9.30 am. All the Faculty Members, Officers, Staff, and Students actively participate
in the plantation drive. The guest lecture on the online platform was also organized at the Director's
Conference Room at 11.30 am by Shri Rohit Kumar, Secretary General, Carbon Markets Association
of India. IIM Mumbai celebrated World Environment Day under the guidance of Prof. Manoj Tiwari,
Director - M Mumbai. Prof. Shankar Murthy, Dean (Academics); Prof. Shirish Sangle, Dean (Faculty
Affairs); Prof. Seema Unnikrishnan; Prof. Hema Diwan; Prof. Nikhil Mehta, Prof. Vidyadhar Gedam, Lt.
Cdr (Mrs.) Nisha Singh, Chief Administrative Officer, IM Mumbai were present on this occasion.
Aftab Alam, Hindi Officer for conducting and coordinating World Environment Day.

WR collects X38.03 crore as fine during April to May 2024
In order to ensure hassle-free, comfortable travel & better services to all bonafide passengers over
Western Railway, intensive ticket checking drives are being carried out continuously over

Mumbai

suburban local services, Mail/Express as well as passenger trains & holiday special trains so as to
curb the menace of ticketless/irregular passengers. The highly motivated ticket checking team under
the supervision of senior commercial officers of Western Railway organized several ticket checking

drives during the months of April to May 2024, thereby recovering an amount to the tune of Rs. 38.03
Crore, which also includes Rs.10.28 Cr from Mumbai Suburban section. According to a press release

issued by Shri Sumit Thakur — Chief Public Relations Officer of Western Railway, during the month of

UPDATE (VVSB)
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EI.I PREME ETAH ".I'ILLA PRIVATE LIMITED
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fdatri and reguest for resalution
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July Oist , 2024
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[ Juky 11th. 2024

| July 181m, 2024

| Juby 171h, 2024

| August 15th, 2024
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May 2024, an amount of Rs.17.19 crore was recovered through detection of 2.80 lakh ticketless/ir-
regular passengers, including unbooked luggage cases. Also, in the month of May, WR realized fines
amounting to Rs.4.71 crore through detection of more than 1 lakh cases over Mumbai Suburban
section. To prevent unauthorized entry in AC local trains, frequent surprise ticket checking drives are
carried out. As a result of these drives almost 8500 unauthorized passengers have been penalized in
April & May 2024 and around Rs. 29 lakh collected in fines.

Vasai Vikas Sahakari Bank CISO Wins the Bharat Ratna Sahakarita Samman 2024
Vasai Vikas Sahakari Bank Chief Information Security Officer (CISO) Shri Ashok Kumar Tiwari has

been awarded the prestigious Bharat Ratna Sahakarita
Samman in the category of Best CISO of the Year 2024.
The Bharat Ratna Sahakarita Samman is one of the
highest accolades in the cooperative banking sector,

= celebrating excellence, innovation, and leadership. The

. award honors individuals who have demonstrated
exceptional commitment to enhancing the security and
resilience of cooperative banking institutions. This

* esteemed award, organized by B2B Infomedia, New

DeIh| Acknowledge Partner- NAFCUB Delhi, recognizes outstanding contributions in the field of
cybersecurity within the cooperative banking sector.

E-AUCTION SALE NOTICE-CORRIGENDUM

SNEH SADAN TRADERS AND AGENTS LIMITED (IN LIQUIDATION)
(CIN: UT4999MH1980PLCO22661)

Registered oltice: Cecil Court 151 Floor, Lansdowne Road Mumbai 400039
Motice ks hereby given 1o the pubbs in generad in connection with the sale of Sneh Sadan Traders
Anel Bgants Lirnited (s liguidation) {*Corporate Debior™), offered by the Liguidator appoeatad by
the Hon'ble NGLT, Mumbal Bensh vide order LA, 243 of 2021 in C.P-(1B) Mo, 2641 (MB} / 2019
dated 5.7.2021 (date of receipt of order=23.5.2021) ander the Inselvency & Bankruptey Code,
2016 (“Code”)

The bedding shall take place through onéne e-auction service provider LnkStar infosys Prvate
Limied “a1 wwweauctons.cain, Emall |d: admin@eauctions.cosn. Mobile Mo -+91
Ga700997 13,

The sale notce was published In newspapers gader on May 22, 2024 but dug o technical
reasans it could not be displayed on website of the IBBI in terms of Liguidation Regulation
1243} c). Therefore, this corrigendum iz being published.

UPDATE (WR)
Western Railway vigilance team nabs bootleggers from

Vivek Express

Western Railway's Vigilance department nabbed two men carrying
illicit liquor from Train n0.19027 Bandra Terminus — Jammu Tawi
Vivek Express. According to a press release issued by Shri Sumit
Thakur — Chief Public Relations Officer of Western Railway, based
on a follow up since past one month, the diligent Vigilance Team
of WR carried out a secret operation on 8th June, 2024 and
nabbed two men with illicit liquor from Sleeper coach (S/3) of
Train No.19027 Bandra Terminus — Jammu Tawi Vivek Express,
who were engaged in bootlegging. At the time of questioning, the
men disclosed that they both were the carriers and carrying these
bottles to supply in Hotels at Surat. Shri Thakur further informed

that total 260 bottles valued at around Rs. 46,500/- have been
recovered from them. Thereafter, they were handed over to
Government Railway Police (GRP), Surat along with the liquor
bottles, for further necessary legal action as per the extant rules in
Gujarat, which is a dry state and carrying/selling/possession of
liquor is prohibited.

UPDATE (PNB)

PNB SIGNS MOU WITH India Infrastructure Finance
Company Limited

Punjab National Bank (PNB), nation’s leading Public Sector Bank,
and India Infrastructure Finance Company Limited (IIFCL), a
wholly-owned Government of India company set up in 2006 to
provide long-term financial assistance to viable infrastructure
projects have signed a Memorandum of Understanding at PNB
Corporate Office
in Dwarka, New
Delhi. With this
step, both the
institutions will
collaborate to
fund the
infrastructure
projects
wherein the
parties can mutually participate under consortium/multiple lending
arrangement to provide financial support to the prospective
borrowers subject to due diligence and on case to case basis. A
signing ceremony for the MOU took place, with Shri Atul Kumar
Goel, MD & CEO of PNB, and Dr. Padmanabhan Raja Jaishankar,
MD of IIFCL. The occasion was graced by all Executive Directors
of PNB, along with senior executives from both PNB and IIFCL.
This MOU shall be a milestone in finding new avenues of lending
to the infrastructure projects of the country and they assured full
participation from both sides in this endeavour.

IR Fp 'l-lll-'l-!"ﬁ-l-lll-'l!l'l"lflll'ﬂ

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri
West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908

TA\B:=

Bl e e iy e

SR. PARTICULARS DETAILS
N,

1 | Date and Time of huction Date: duly 09, 2024 Time;: 3:00 pm. o 500 p.m;

(wth unlmited oxlansion of 5 minutes)

2 | Address and g-mall of fhe [BEI Reg. Address; 605, Sunciy Busingss

Liguidator as registered with | Tower, Golf Gourse Road, Sector-534, Gurpaon,
iBEI Haryana-1 22002
Req. email id; aloki@msolvancysenices.in

3 |Gormespondance Addrass Address: 605, Suncily Business Tower, Golf Gourse
Rozd, Sector-34, Gurgaon, Haryana- 122002
Project specilic email id;

sneh figuidationEdgmal.com

Sl

Mr. Anup Kumar Singh

Resolution Professional

IBBI Regn No.- |BBL IFA-00LAP-PO0LS 3 20 72008, 10322
AFA Valid till: 23-12-2024 Suite 1B, 1s1 Flodw, 2272840,
Manoharpoukur Road, Deshoprrva Park, Kofats - 000250,
Fiar Supreme Star Villa Private Limited - Under CIRP

Placa; Bolkata
Dite: 11-06-2024

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME INNOVATIVE BUILDING PROJECTS PRIVATE LIMITED

ﬂF'EH.ﬁ.ﬂ NG IN THE REAL ESTATE BLISINESS I BLINEAI

Reserve | Initlal Earnest | Incremental
Particulars of Assel Price (Ami. | Money Deposit | Value [Ami.
inINR.) | (Aml. inINR.) | inINR)
BLOGE- | The entire vn-audited balance shest | 286,67 127 | 26,66,713 1,00,000
of the Corporate Deblor lexcluding a
Residential property in Colaba, Mumdii), as
pn 05,07, 2021 is bedng offerad for sale as a
going concern i terms ol clause is) ol
requlation 32 of the Insolvency & Bankruptoy
Board of India [Liquidaticn Process)
Regulztions, 2016
BLOCK- Il Office Premises-at Cecd Court, 1st) 2,53 61,910 | 25,536,191 1,00,000
Flaar, Lansdosdma Boad BMumba 400039
BLOCK- I Sacurities & Financial Assets 13,05, 217 | 1.30.522 25,000

) of repitation 364 of the Insoi anHruptey Boasd of nma
son Process for Corporate Persans) Regulatians, 2016)
. RELEVANT PARTICULARS ] [
1 N1n1l:= -:-f lm: COorpoTate l.'l-l:“"' oralong | Suprama novativ -:~ Buidimg Frl:-.-z-: 5 Prna g |
with PAN & Cidy LLP Mo, Limited

G LT 0102 MH2 00 PTC 1965468
| PAN; AALCSOTAGE )
Sharma Bungalow, Hmanandam: Complex Bhd
Lake Castle View Bidg. Powai, Mumbai City
| | Mumbagi, Maharss i, Inda, 200075
| LRL of wobsita | hittpsy Ssibpplstalannsohency.com, |
[:I|:'-||I'; r_||' [I|‘|CI_"' ||'|l|'|l_""'|-" rnajorty n'l' W' |
| fined pmsets pra lgcabed |
5. | Instalied capacity of main products’ | N/A
| services
51 I:II,. antity .'|-1|:| walue |;lf |-|'|||| prndl,.n-_.l,sl.-
sryices sold in kst finanoiad vear

3. | Audrass of the registerad office

f'«l,-'.f;. 1 l:lr_:rf:.i;:. rn;l--'s_:-.ln.r'-.lr_: o np_niﬂl;ll:r":,: in i;hl_'
CHTpArne o IS evident from ds last aailabhke

| audited Brsancsal staterments as on 31032019,
Mo informatian i received fmam the

matagernient of the Comparale Daebitor |

For oetails, ploase coract at:

innmativisupremedEgmail.com

Wik weslbsibe:

| r|II_|c-'.,_."_,.- |h|'|J1I Ii."ll |r||1"||ll.l-:*-'|| Lo
For gledails, ple rﬁl coriact ._|I:
P uplﬂr-eﬂg rsil.com
Wi weelesibe

| Inkipes; .",.- |h|"||'|| "ili."'""'lrlll"llh.""l'll Ay earm,
iy '!'Ijljl 2024

71 Mumber of grmpiowens” workonien

8 | Furiher details mcluding lest available |
financial statemaents (with scheduies)
ol twna viEars, lists of creditors are
wenilable ot URL:

o_| E]iéj':.li“.l::.'-rl:lr-rl:;'-il:lh,.li,ll;lrl :_1.[_||'|IL::H|'-I.:=.
under seclion 252NN of the Code
is ensilainde Al LIAL ¢

10,1 '1”|: rlul,-e!'il'-r- r|=-c:4.=':51' af I"‘.lLIrI‘.‘j.ﬁlrln
of in Eres]
11| Dade ol & sur' ol |:-:|:|l.| ||_||'-.| Ir'jl of
| prospentive reso |uticen agolicants
B2 | Last date Tor submisson of alyections
I :-rrn.'r.' [ :I |
i3, Date of msue ol I|||a,-|| I|"'I! al
prosgect e resalution agolicants
14, Date of msue ol information
memararndiem, avihaation malris
il request far resolutsn plans
g prospeciva resolulion applicans
15, | Lagt date for submissan of
resgaution plans
16, Process emall 1d 15 SUBmIt B0 |
Place: Koliata 5d/-
Date; 11-06-2024 My Anup Kumar Singh Resolution Professional
IBB1 Regn No.:- IBELAPA-DOL/P-PODLGE/201T-F301 8, 10323
AFA Valld tilk 23-12-2024 Suite 18, 15t Flogr, 22/ 284,
SEnohanpekur Bosa, DEE-""CII.'IrI:.-El Fark, Bolketa - FO02H,
For Supreme Innovative Building Projects Private Limited- Under CIRP

| Julky D6th, 2025
| Ty Tt 024
| Judy 35th, 2024

| Jiy 37th, 2054

| Aliguzy 15T J024

[ InnovalivesupremeSgmail.com

Important Notes:

1. The sale shall be on “AS IS WHERE 15°, “AS 15 WHAT 18", “WHATEVER IT 18",
“WHATEVER THERE I5" and "WITHOUT RECOURSE BASIS" and a5 such, the sale
shall be without any kind of warranties and indemnities, The sale is conducted
under the provisions of the Code and the Insolvency and Bankrupicy Board of India
(Liguication Process) Reguiations, 2016 made thereunder

2. The prasent Sala Notice must be read along with the E-Auction Process Documents
whergin details of the process and fimelings for submission of afigibility
documents, site visit, due diligence atc. are outlined. The said E-Auction Process
Cocument will be available on the website of e-auchon service provider LinkStar
Infosys Private Limited (Linkstar) website: www.eauctions.co.in from Juna 11,
2024,

3, Interested bidders shall participate after mandatonily reading and agreeing to tha

refevant tarms and conditions as prescribed In the E-Auction Process Document

and accordingty, submii fheir exprassion of mterest by June 25, 2024, i the
mannar prescribed in the E-Auction Process Document

4. The Liquidator has the absolute right to accept or reject any or all offer{s) or
adjourn/postponeycancelmodityterminate the e-Auction or withdraw any assets
thereol from the suction procesding al any stage without assigning any reason
thereof.

5. As per proviso 1o sub-clause (f) of clause (1) of section 35 of the Coda, the
mterested bidder shall not be eligible o submit a bid if # Tails 1o meet the eligibility
griteria as setoutin section 294 of the Code (as amended fromtime to time).

f. The Bidders have three tlocks to bid for, Block - | has averrding preference over the
othertwn blocks.

7. The Bidders who have already submitied thelr Expression of Interest{EQN in
response to notice dated May 22, 2024 may nof submit their £Hs again.

Sd/-

Alok Kumar

IBBI Registration No. IBBUIPA-001AP-POO0SS/2071 7-20181 0137

Lequidator of Sneh Sadan Traders And Agents Limited (in Liguidation)

Date : 11/06/2024, E-mail ID: aloki@insolvencyservices.in
Piace: Gurugram AFA Validity: Nowvember 19, 2024

financialexp.epaptin

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT

Borrowers:

1. Pravin Chandrakant Lad S/o. Mr. Chandrakant Lad (Applicant) Room No. E-9,
Ambewadi A.P.D'Souza Chawl, Shri Krishna Temple, Sahar P & T Colony S. O,
Vile Parle East, Mumbai-400099.

2. Preeti Pravin Lad W/o. Mr. Pravin Lad (Co-Applicant) Room No. E-9, Ambevadi
A.P.D'Souza Chawl, Shri Krishna Temple, Sahar P & T Colony S. O, Vile Parle
East, Mumbal-400099.

Sub: Demand Notice under Section 13(2) of SARFAESI Act in respect of Loan Alc.No
214700950100029-Term Loan 54.00 lakhs availed by Mr. Pravin Chandrakant Lad
and Mrs. Preeti Pravin Lad, availed at Mumbai Andheri West branch.

At your request, the Bank has granted through its Mumbai Andheri West branch from time
to time various credit facilities to the Borrowers as per the particulars mentioned in
Schedule-A. You, the Borrower's have availed the credit facilities with an undertaking to
repay the said credit facilities and executed the necessary loan documents in favour of the
Bank and created mortgage by way of deposit of title deeds in respect of the property more
fully described in Schedule B as primary security.

The liability in the above loan account were duly acknowledged by you by executing
balance confirmation letters and revival letters and also other security documents from time
totime.

Consequent to the default committed by the borrower/borrowers in repayment of the
principal debt and interest thereon, the loan account, has been classified as Non Performing
Assets (NPA) as on 02.06.2024 as per the directions/guidelines of Reserve Bank of India
relating to asset classifications issued from time to time. Despite repeated requests you, the
Borrowers have failed and neglected to repay the said dues/outstanding liabilities.

You, the Borrowers, Mortgagors are hereby called upon by this Notice under Section 13(2)
to discharge the liabilities in full to the bank and to repay a sum of Rs. 55, 86, 122.10
(Rupees Fifty five lakh Eighty Six thousand One hundred and twenty two and ten paise
only) as on 04.06.2024 to the Bank within 60 days from date of this notice. You are also
liable to pay future interest 9.45% plus 2.00% penal interest on the aforesaid amount
together with incidental expenses, cost, charges etc.

Bank will exercise all or any of the rights detailed under Sub-Section (4) of Section 13 and
under other applicable provisions of the Act if you fail to repay the Bank the aforesaid
amount with future interest and all costs and expenses thereon.

You, the Borrower / Guarantors/Mortgagor are restrained from transferring by way of sale,
lease or otherwise, any of the above said assets more specifically mentioned in the schedule
hereunder after issuance of this notice as per Section 13(13) of the above Act and any such
transfer without prior written consent of the bank will not affect the rights of the Bank and
any such transfer shall be void.

The Borrower's/Guarantor's/Mortgagor's attention is hereby invited to the provisions of
sub-section 8 of Section 13 of the Act, inrespect of time available to redeem the assets.

Section 13(8) ofthe SARFAEST Act.

Where the amount of dues of the secured creditor together with all costs, charges and
expenses incurred by him is tendered to the secured creditor at any time before the date of
publication of notice for public auction or inviting quotations or tender from public or
private treaty for transfer by way of lease, assignment or sale of the secured assets

i)the secured assets shall not be transferred by way of lease assignment or sale by the secured
creditor and

ii)In case, any step has been taken by the secured creditor for transfer by way of lease or
assignment or sale of the assets before tendering of such amount under this sub-section, no
further step shall be taken by such secured creditor for transfer by way of lease or assignment
or sale of such secured assets.

This notice is issued without prejudice to the Bank's right to initiate such other actions or
legal proceedings as it deems necessary under any other applicable provisions of law.

SCHEDULE - A

S.No | Nature of Facility with| Amount Outstanding | Date of Execution of

Account Number as on 04.06.2024 Loan Documents
1 Term Loan- Rs. 55, 86, 122.10 04/12/2020
Rs.54,00,000/-
(214700950100029)
Total Rs. 55, 86, 122.10

SCHEDULE - B (Primary Security)

S.No | Limit details Details of Security

On equitable mortgage of Residential flat situated
at Flat No.D-1- 401, admeasuring 685 Sq.ft (Carpet
Area) (822 Sq.ft-Built Up Area, 984 Sq.ft saleable
area, 4" floor, A Wing, "Sal Orchid Project",
Survey No. 120, Hissa No.7A, Village Davadi,
Taluka Kalyan, District Thane, Pincode-421206,

in the name of Mr. Pravin Chandrakant Lad and
Mrs. Preeti Pravin Lad.

1 Term Loan
Rs.54,00,000/-
(214700950100029)

Sd/-

Authorised Officer

Tamilnad Mercantile Bank Ltd.,
(For Mumbai Andheri west Branch)




AR, f2. 99 S 2038

FoTelR BR AT YTUATAT TaTETd
Joidt argd Seil. ThGiad
UfReama gTaATe STRGR geist
AGEIS  TORST  JETTAT
3R, STadd =T UoAT=T
JHATd AT IS SIadb-
il AH el

- e
)
| PUBLIC NOTIC
Notice is given to all concerned that
my client MRS. NIKITA UDDHAV
BHOIR, is owner of Room No. A- 27,
Charkop (1) Jaltarang Co-Operative
Housing Society Limited, Plot No.
373, RSC 29, Sector 3, Charkop
Kandivali (west) Mumbai -400 067
Also note that the original Allotment
Letter, Receipt and Passbook issued
by the Maharashtra Housing & Area
Development Authority in favour of
original allottee MRS. SUSHILA
RAMCHANDRA NARKAR,
pertaining to the said Room is lost/
misplaced by my client.
Any personal /bank/financial
institution etc. having any right, title
or interest by way of sale, mortgage,
lease, lien, gift, tenancy, ownership etc.
pertaining to the said Room shall make
it known in writing to the undersigned
with supporting documents within 7
(Seven)days of the publication hereof,
falling which any such claim shall be
deemed to be non-existent or waved
and the sale/purchase transaction shall
be completed without reference to
such claim.

Place: Mumbai
Date: 11.06.2024
Sd/-
Sumitra Lahu Bhalerao
Advocate, High Court,
Room No. D-43, Jeevandeep CHSL,
Plot No.165, Sector-1, Charkop,
Kandivali (W), Mumbai-67.

PUBLIC NOTICE

Notice is hereby given to the public at large
that Mr. Anil Kumar Premnath Bhatnagar is/
was the bonafide member / owner;
Membership / Share certificate No. 06, dated
16/01/1994, holding 5 shared of Rs.50/ each
distinctive Nos. From 26 to 30 both inclusive,
of the Flat bearing No. 1 - D , on first floor in
the Building / society known as Hazel House
C.H.S L, Society Registered under registration
No. TNA / (TNA) / HSG. / (TC) / 5618 / Of
1992 - 1993; Situated at Smt. Gladys Alvares
Marg, Thane - 400 601; the said owner died
on 08.03.2023, leaving behind wife (Mrs.
Neelam Bhatnagar), one son and one married
daughter, whereas both son and daughter has
no objection to transfer all the rights, title
interest in the said capital property / said flat
in name of their mother Mrs. Neelam
Bhatnagar, therefore on request, by submitting
all the documents and by adopting formalities
as per bye - laws of the society, the society
has agreed to transfer the said above flat in
favour of Mrs. Neelam Bhatnagar wife of Mr.
Anil Kumar Premnath Bhatnagar if any
person/s have any sort of objection or Claim
by any manner are requested to contact the
society in writting with documentry evidence
within 15 (fifteen) days from date of publication
of this notice; no claim will be entertained
after 15 days from date of publication. sdl

Secretary/ Chairman,

Hazel House Co-op. Hsg Society Ltd,
Smt. Gladys Alvares Marg,

Thane West - 400601.

Registered in the name of the: -
Shareholder/s have been lost by them.

Public Notice
TO WHOMSOEVER IT MAY CONCERN

This is to inform the General Public that following share certificate of (name of Company) Grasim
Industries Limited having it's Registered Office at: - Birlagram, Nagda , Madhya Pradesh, 456331.

Minaxi Pankaj Jtly with Pankaj Gordhandas Following

Sr. | Name of the Folio No. | Certificate Distinctive No. of | Total Number
No.| Shareholder/s No. Number/s Shares | of Shares &
Face Value

1. | Minaxi Pankaj | GRA0308068 | 3308068 | 654967227 to 654967959| 733 | 733 Equity
Pankaj Shares in
Gordhandas 2/-Paid Up

The Public are hereby cautioned against purchasing or dealing in any way with the above referred share
certificates.

Any person who has any claim in respect of the said share certificate/s should lodge such claim with the
Company or its Registrar and Transfer Agents KFin Tech Ltd, Add :-Karvy S
Tower B, Plot 31-32, Gachibowli, Financial District, N da, Hyderabad, T 500032
within 15 days of publication of this notice after which no claim will be entertained and the Company shall
proceed to issue Duplicate Share Certificate/s.

Minaxi Pankaj
Place: Mumbai Pankaj Gordhandas
Date: 10.06.2024 Name of Shareholder.
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Form No. 16
The Form of Notice, Inviting claims or
objection to the transfer of the shares and
the interest of the Deceased Member in the
Capital/Property of the Society.
[Under the Bye-law No. 35]
NOTICE

MR. SHANKAR SAKARAM MORE a
Member of the SHRI SAI JANATA S.R.A.
CO-OP. HOUSING SOCIETY LTD. having
address at FLAT NO. 302, 3rd FLOOR,
SHRI SAI AMRUT BUILDING, PLOT NO.
252, C.T.S. NO. 5720, TPS Ill, GHATKOPAR
(EAST), MUMBAI - 400 077, and holding
Flat No. 302 in the building of the society,
died on 06/05/2009 without making any
nomination.

The society hereby invites claims and
objections from the heir or other claimants/
objector or objectors to the transfer of the
said shares and interest of the deceased
member in the capital/property of the society
within a period of Fifteen (15) days from the
publication of this notice, with copies of such
documents and other proofs in support of his/
herftheir claims/objections for transfer of
shares and interest of the deceased member
in the capital/property of the society. If no
claims/objections are received within the
period prescribed above, the society shall be
free to deal with the shares and interest of
the deceased member in the capital/property
of the society in such manner as is provided
under the Bye-laws of the society. The claims/
objections, if any, received by the society for
transfer of shares and interest of the deceased
member in the capital/property of the society
shall be dealt with in the manner provided
under the Bye-laws of the society. A copy of
the registered Bye-laws of the society is
available for inspection by the claimants/
objectors, in the office of the society/with the
Secretary of the Society between 06.00 P.M.
to 8.00 P.M. from the date of publication of
the notice till the date of expiry of its period.

For and on behalf of
SHRI SAI JANATA S.R.A. CO-OP.
HOUSING SOCIETY LTD.
Hon. Secretary
Place : Ghatkopar (E)  Date : 11.06.2024

Public Notice

Late Mrs. LILAVATI R. DANAK was the owner
and member of The Bank of India Staff Ushakiran
CHS Ltd,, Plot No.59, TPS No.VI, Lallubhai Park,
Andheri (West), Mumbai-400058 holding Flat No.
A/14 in old building and Flat No. A/604, admeasuring
829.50 sq.fts (Carpet), in A-Wing of New Redeveloped
Building of the Society, number/known as “The Bank
of India Staff Ushakiran CHS Ltd.” situated at Plot No.
59, TPS No.VI, Lallubhai Park, Andheri (West),
Mumbai-400058, along with one car parking,
constructed on plot of land bearing C.T.S. Nos. 581 of
Village: Vile Parle (West), Taluka: Andheri, MSD,
together 5 fully paid-up shares of Rs.50/- each having
distinctive No. 066 to 070 under Share Certificate No.1
4 died on 09/09/2013 at Mumbai, Maharashtra State,
by making nomination in the name of her 2 legal heirs
(1) Mr. HITESH RAMANLAL DANAK (SON) & (2)
Mrs. MEENA KIRTI CHONKAR (DAUGHTER),
under Rule 25 of the Maharashtra Co-op. Societies,
1961.

By executing and Registering Release Deed the said
Mrs. MEENA KIRTI CHONKAR & Mrs. GEETA
UMESH DAVE both the legal heirs have released
their undivided inherited ownership share, right, title
and interest in the said flat in favour of their brother
Mr. HITESH RAMANLAL DANAK (legal heir
and nominee).

Mr. HITESH RAMANLAL DANAK, the Releasee
has applied to the society for transfer of 100%
ownership rights, share, title and interest of the
deceased in the said flat and shares held by the
deceased to his name.

I SHABANA A. KHAN, Advocate High Court, on
behalf the Bank of India Staff Ushakiran CHS Ltd.,
having address at Plot No.59, TPS No.VI, Lallubhai
Park, Andheri (West), Mumbai- 400058 hereby
invites claims or objections from the heir or heirs or
other claimants / objector or objectors to the transfer
of the said shares and interest of the deceased member
in the capital /property of the society within a period of
15 days from the publication of this notice, with copies
of such documents and other proofs in support of his/
her/their claims / objections for transfer of shares and
Interest of the deceased member in the capital / property
of the society.

Therefore anybody having any claims or encumbrances by
way of inheritance, sale, mortgage, charge, gift or lien etc.
or interest of any kind in the said Flat No.A/604 on the
basis of the heirship or otherwise should inform the same;
within 15 days of publication of this notice to the undersigned
with documentary evidence. If no claims / objections are
received within the period prescribed above, the society shall
be free to deal with the shares and interest of the deccased
member in the capital / property of the society in such manner|
as provided under the bye-laws of the Society.

Sd/-

SHABANA A. KHAN (Advocate High Court)
39-B, Shourie Complex, Near Bombay Bazar,
J.P. Road, Andheri (W), Mumbai-400058
Mobile # 9322639774

Place:- Mumbai Date:- 11/06/2024

PUBLIC NOTICE

Late Mr. Mohammed Shareef Shaikh is
ajoint member of the Lotus Park-2 Co-op.
Housing Society Ltd., having address at
Agsa Masjid Road, Jogeshwari (W),
Mumbai-400102 and holding Flat bearing
No. C/1203, situated at 12th Floor in the
building of the Society, died on 17th April,
2024 without making any nomination.

The Society hereby invites claims or
objections from the heir or heirs other
claimants / objector or objectors to the
transfer of said shares and interest of the
deceased member in the capital / property
of the Society with in a period of 15 days
from the publication of this notice, with
copies of such documents and other proof
in support of his / her / their claims /
objections for transfer of shares and
interest of deceased member in the
capital / property of the Society. If no
claims / objections are received within the
period prescribed above, the Society shall
be free to deal with the shares and interest
of the deceased member in the capital /
property of the society in such manner as
is provided under the bye-laws of the
Society. The claims / objection, if any,
received by the Society for transfer of
shares and interest of the deceased
member in the capital / property of the
Society shall be dealt with in the manner
provided under the bye-laws of the
Society. A copy of the registered bye-laws
of the Society is available for inspection by
the claimants / objectors in the office of the
society / with the Secretary of the Society
between 12.00 p.m. to 2.00 p.m. from the
date of publication till the expiry of its
period.

Forand on behalf of

The Lotus Park-2 Co-op. HSG Society
Ltd.

Sd/-

Hon. Secretary
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Public Notice

This is to inform the public at large that my
client Ms. Lavanya Poongavanam has
lost, misplaced the original Share Certificate
No. 213, distinctive No. from 1061 to 1065
issued by the Inlaks Nagar CHS Ltd. in respect
of Flat No.D-202, 2* Floor, Wing-1, Inlaks
Nagar CHS Ltd., Yari Road, Versova, Andheri
(West), Mumbai-400061, Versova Police
Station Lost Report No. 61331-2024 dated
06/06/2024.

The undersigned hereby invites claims, objections
in respect of the above said flat No. D-202, Wing-
1 by way of charge, encumbrance, mortgage, gift,
lease, maintenance, hypothecation, lien, inheritance,
injunction or otherwise and are hereby required to
make the same known in writing to undersigned
at the below mentioned address within 15 days
from the date of publication of this notice in
writing along with the documentary evidence.

In case no objections are received within the
aforesaid time period, it shall be presumed
that there are no claims to said property and
my client shall accordingly proceed to do the
necessary legal formality for obtaining duplicate
share certificate from the Inlaks Nagar CHS Ltd.
of the above said property.

Sd/-

SHABANA A. KHAN (Advocate High Court)
39-B, Shourie Complex, Near Bombay Bazar,
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J.P. Road, Andheri (W), Mumbai-400058
Mobile # 9322639774
Place:- Mumbai

(HE T 3relh)

Date:- 11/06/2024

Y MY T 3ehe

PUBLIC NOTICE

This notice is given under the instructions of Mr. Krishnan Sundaram Ramalingum
(Mr. K.S. Ramalingum) to the public at large that he is the co-owner of the freehold
land or ground with the structure standing thereon, having 1/3rd Share, i.e., 20.743
Sq. Mtrs. built up area out of total 62.23 Sq. Mtrs built up area, at Nester D'Souza
Compound, Kalina, Santacruz East, Mumbai — 400029, situated on the plot of land
bearing City Survey Nos. 6437/12/9 and 6437/12(Part), Survey No. 137, Hissa
No. 1(Part), in the Village Kolekalyan, Taluka Andheri, Mumbai Suburban District. (“Said
Premises”). Mr. K. S. Krishnan, brother of Mr. K.S. Ramalingum gifted Mr. K. S.
Ramalingum 1/3rd share of the aforesaid property, i.e., 20.743 sq. Mtrs. Built Up area
out of total 62.23 Sq. Mirs built up area vide a Deed of Gift, dated 01.08.2011,
registered before the sub-registrar of assurances, Andheri -1, bearing document Sr. No.
BDR-1/8983/2011, registered on 01.08.2011 (“Said Deed"). The Said Deed is lost on
15.05.2024. Mr. K.S. Ramalingum has lodged a complaint bearing lost property
Registration Number: 0746/2024 on 28.05.2024 at Vakola Police Station.

All persons having any claim, right, title or interest in the Said Premises or any part
thereof by way of Maintenance, agreement, contract, easement, charge, lien mortgage,
lease, trust, tenancy, possession, sale, exchange, gift, inheritance, succession,
attachment or otherwise, are hereby required to object/ claim within 14 (fourteen) days
from the publication of this notice with the copies of relevant proofs to support the claim/
objection to the undersigned at his office at Office No. 16, Ground Floor, Oasis Industrial
Estate, Nehru Road, Vakola, Santacruz East, Mumbai - 400055. In case no claim/
objection is made within the prescribed period of 14 days, thereafter, claims/ objections,
if any, shall be construed as abandoned/ waived off and Said Premises will be
presumed to be free from all encumbrances. No Claim shall be entertained after 14
days of publication of this notice. SDJ-

Date: 11.06.2024 Prashant Kisan Adsule
Advocate, High Court, Mumbai
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